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1. Learned counsel representing the petitioner submits that he has received the
Counter Affidavit filed on behalf of respondent Nos.2 to 4, and from the Counter
Affidavit it is gathered that the respondents are questioning the title of the
petitioner over the land in question, upon which the water tank has been
constructed.

2. He submits that considering the stand taken by the State in the Counter
Affidavit, challenging the title of the petitioner, he may be given a liberty to
approach the Civil Court of appropriate jurisdiction claiming right, title and
interest and for recovery of possession on the portion of the land from which he
has been dispossessed.

3. He prays that he may be permitted to withdraw this writ petition with the
aforesaid liberty to file the suit.

4. The State has got no objection.

5. Considering the submission, this writ petition is permitted to be withdrawn
granting liberty to the petitioner to approach the appropriate Civil Court with the
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relief as claimed for.

6. Accordingly, the present writ petition is dismissed as withdrawn with the
aforesaid liberty.
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